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The following Bill was introduced in the Andhra Pradesh
Legislative Assembly on. 16™ March, 2022.

L. A. Bill No. 5 of 2022

A BILL FURTHER TO AMEND THE ANDHRA -PRADESH PRIVATE
UNIVERSITIES (ESTABLISHMENT AND REGULATION) ACT, 2016.

Be it enacted by the legislature of the State of Andhra Pradesh in the Seventy
Third Year of the Republic of India as follows, - : ‘

1. (1) This Act may be called the Andhra Pradesh Private Universities  short title and
(Establishment and Regulation) (Amendment) Act, 2022. TY encemant

(2) It shall be come into force from 12th January, 2022.

: 5 In the Andhra Pradesh Private Universities (Establishment and Amendmen't

‘Regulation) Act, 2016 (hereinaf‘ger referred to as the Principal Act) in ~ °fSection2.
Act No.3 of

Section 2, -
2016.

(1) For clause (3-A), the following shall be substituted, naxhely, -

“(3-A) “Brownfield University” means a university established under
this Act by converting an existing College(s) that is, -

(i) located in a geographically contiguous area in an extent of land

not less than 50 acres; and -
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(i) engaged in teaching and research at Under Graduate and Post
Graduate or Higher Levels in the state of Andhra Pradesh;
-and :

(iii) possessing NAAC Accreditation of 3.2 and above for latest

two (2) cycles and/or NBA Accreditation of latest two (2)
cycles; and

(iv) willing to invest in the existing college a minimum of Rs. 250
crores furthermore in the course of three (3) years from the
date of notification; and

(v) possessing tie up with at least one of the top 100 Universities
in the Global Rankings for joint certification of degrees as
pre-requisite; and

(vi) willing to allot students in Government Quota, as provided for
. under the Act:

Provided that College(s) shall submit a proposal duly satisfying
the above requisite condltlons to be converted into Brownfield
Umversny

Provided further that the Government shall at its sole discretion
examine each proposal and give permission for such proposals
which fulfil all the requirements under this Act and in accordance
with the rules therein.”

(2)  forthe Clause (12-A), the following shall be substituted, namely,-

“(12-A) “Government Quota Seats” means the seats to be filled under
Government Quota in accordance with the provisions of the Act;”

(3)  Forclause (13), the following shall be substituted namely, -

“(13) “Greenfield University” means a university established under this
Act afresh for the first time from scratch without any consideration to
any existing educational institution(s) or anything related to such
institution(s) and that is,-

(i) located in a geographically contiguous area in an extent of land

not léss than 50 acres; and

@)  willing to invest a minimum of Rs. 250 Crores for establiéhjng a
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university and furthermore in the course of three years; and

(iii) willing to allot students in Government Quota, as .
provided for under the Act: :

Provided that the Sponsoring Body intending to
establish the University shall submit a proposal duly satisfying
the above requisite conditions to be established as Greenfield
University:

Provided further that the Government shall at its sole
discretion examine each proposal and give permission for such
proposals which fulfil all the requirements under this Act and
in accordance with the rules therein;” :

3 In the Principal Act, in sub-section (1) _of the Section 33 A, Amendment of
the following proviso shall be inserted, namely: Section 33-A.

“Provided that on conversion of an existing Institution to a
Brownfield University, admission of students into the existing
approved intake shall be regulated by the rules of'admission and
seat sharing as applicable to a College as defined u/s 2(4-A) in the
Principal Act amended from time to time; '

Provided further that the rules of admission to such
Brownfield University in respect of any further additional intake,
additional courses, new courses approved subsequent to conversion
shall be as applicable to a Greenfield University.”

4. Wherever in the Act, for the‘words “Green Field”, the word
“Greenfield” shall be substituted.
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STATEMENT OF OBJECTS AND REASONS

The Government of Andhra Pradesh is committed to provide quality education and to
ensure that it is accessible to meritorious students belonging to socially and economically
backward sections. In this regard, it has been envisioned that the local students must get
opportunities to study in Private Uni;/ersities established in the state. These institutions have a
rich and vast experience in creating a strong learning ecosystem that prepares the students for
both the industry and higher learning opportunities. In pursuance of this objective, it has been
decided that there is a need to provide seats in every course of sfudy as Government Quota for

admission in Private Universities.

In line with the provision of the National Education Policy, 2020 that directs colleges
to strive towards becoming autonomous and eventually transform into universities, the
Government of Andhra Pradesh seeks the establishment of Brownfield Private Universities in
the state. It will allow well-performing colleges in the state that have established a reputation
for offering world-class education and have consistently obtained higher NAAC or NBA to
transform into Brownfield Private University.

In the Andhra Pradesh Pﬁvate Universities (Establishment and Regulation) Act, 2016
(Act No.3 of 201 6) read with the Andhra Pradesh Private Universities (Establishment and
Regulation) (Amendment) Act, 2021 (Act No.20 0of2021) , the following amendment has been

‘made to provide Government Quota Seats in Private Universities:

“Section 33-A(1)- The Government shall earmark Government quota of fifty-
percentage (50%) seats with regard to Medical and Dental Courses and minimum thirty-
five percentage (35%) of seats in every other course of study to be filled in accordance
with the rﬁles prescribed under the Act;”

The existing, well performing/ self-financed institutions operating under a society /
trust ﬁsually come forward to establish a Brownfield Private University. Already, the existing
self-financed institutions offer certain percentage, for example 70% in case of Engineering
Colleges, 75% for B.Ed., 80% for Law and Physical Education etc, of the sanctioned intake as

Convener Quota seats.

As per the existing provisions of the Act 3 0f 2016 and as amended in Act 20 0f 2021 :
by converting the existing college(s)/institution(s) into a Brownfield University, 50% or minimum

35% of seats, as the case may be, only will be reserved as Government Quota, As such, the



-

16" MARCH, 2022] ANDHRA PRADESH GAZETTE EXTRAORDINARY

seats available under Government Quota will be reduced cbnsiderably affecting the prospects
of the meritorious students of the state as the existing Convener Quota seats in the institutions
are not protected to be covered under Government Quota at present. In order to i)ro'tect the
interests of the meritorious students of the State, there is a need to further amend the Act N0.3

of 2016 to provide for protection of exist_ing opportunities for all the students.

Further, the proposed amendments also intend to expand the definition of a Greentfield

University with the requisites prescribed for its establishment under the Act.

In order to achieve the aforesaid objects, the Government has decided to make suitable -
amendments to the Andhra Pradesh Private Uhive.rsities (Establishment and Regulation) Act,
2016 (Act No.3 of 2016) and the date of commencement for the amended act shall be 12
J anuafy, 2022 since the first Brownfield University of the State came into existence on the said

date.

This Bill seeks to give effect to the above decisions.

Dr. AUDIMULAPU SURESH,
MINISTER FOR EDUCATION.
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MEMORANDUM UNDER RULE 95 OF THE RULES OF PROCEDURE
AND CONDUCT OF BUSINESS IN THE ANDHRA PRADESH
LEGISLATIVE ASSEMBLY

_ The Andhra Pradesh Private Universities (Establishment and Regulation)
(Amendment) Bill, 2022 after it is passed by the Legislature of the State

may be submitted to the Governor for his assent under article 200 of the

Constitution of India.

Dr. AUDIMULAPU SURESH,
MINISTER FOR EDUCATION.

P. BALAKRISHN AMACHARYULU,
- Secretary to State Legislature.
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